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A /ORDER

The present appeal has been preferred by thesassagainst the order dated
28.08.2019 of the Commissioner of Income-tax (Afgeh3, Kolkata [hereinafter
referred to as ‘CIT(A)’].

2. The sole issue involved in this appeal is reggrdhe disallowance on
expenditure of purchase of goods. The same besagetdl as bogus transactions by the
Assessing Officer.

3. At the outset, the Ld. AR of the assessee hdsnisied that similar
disallowance was made in the case of the assegsd® bAssessing Officer in the
assessment carried out for the assessment yearl20Ihe matter travelled to the
Tribunal and the Tribunal in the identical circuarstes vide order dated 13.07.20
passed in ITA No0.2635/Kol/2019 has held that thealbbwance of entire purchases
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cannot be made. The Tribunal held that 15% grosft@n the unverifiable purchases
would meet the ends of justice. The Tribunal, adcmly restricted the addition to
15% of the gross profit on the aforesaid unverl@aburchases. The relevant part of
the order, which reads as under:-

“4. The sole issue involved in this appeal is tisaliowance of expenditure on
purchase of goods as bogus accommodation entrfes. Rearing the Id. D/R,

| am of the considered opinion that as the salesrat doubted and as three
can be no sales without purchases, | am of the view 15% GP on the

unverified purchases would meet the ends of jusiiteis, the addition is

restricted to Rs.72,345/-. The assessee gets ofllR$.4,09,955/-.”

The Ld. DR has fairly agreed that the issue is oady the decision of the Tribunal
in the own case of the assessee in earlier assesge@. Respectfully following the
said decision, the addition is restricted to 15%haf gross profit on the unverifiable
purchases.

The appeal of the assessee stands pailtyed.

Order pronounced in open court on 17/03/2021
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